
REGISTERED 

•CENTRAL ADIINISTRATIVE TBWAL, 
BAriGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated 8 

30 AUG1988 
)NTEP1PT PETITION APPLICATION NO. 	 61 	

88 

W.P. NO. 	
IN APPLICATION NO. 453/87(F) 

Applioant(s) 	 Respondent(sJ 

Shri D. Nagsetti 	 V/s 	The Secretary, rho Personnel, Public 
To 	 Grievances & Pension, New Clhi & another 

1. Shri D. Nageetti 
423, Upper. Pelace Orchards 
Bangalore - 560 080 

The Secretary 
(hinistry of Personnel, Public Grievances & Pension 
Cpartment of Personnel & Training 
New Delhi 

The Chief Secretary 
Govt. of Karnataka 
Vidhana Soudha 
Bangalore - 560 001 

Shri S.V. Naresimhan 
State Govt. Advocate 
Office of the Aduocate General (KAT Unit) 
BOA Commercial Complex 
Indiranagar 
Bangalore - 560 038 

5. Shri M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 
C.P. (Civil) 

'passed by this Tribunal in the above said/application(s) on 	19-8-86 

~UT REGISTRAR 
End I 	As above 	 (JUDICIAL) 



BEFE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH: BANGALORE 

Dated, the 19th day of August, 1 9 8 8. 

Present 

THE HcN' BLE MR. JUSTICE K. S. FUTTASWAMY 	VICE CHAIRMPN 

THE HcN'BLE MR. P.SRINIVASAN 	. 	MEMBER(A) 

CTEMPT PETITIt'J NO.61 OF 1988 

in 
APPLICATIcN NO. 4530F J. 9 8 7. 

D.Nagsetti S/o Siddlingappa, 
64 years, Retd.Govt.Servant 
No.423, Upper Palace Orchards, 
Bangalore-560 080. 	 .. Petitioner. 

(Applicant in person) 

The State of Karnataka (since deleted vide order 
dated 20-7-1988). 

The Union of India by its 	Substituted 
Secretary, Ministry of 	vide order 
Personnel, Public Grievances dt. 20-7-1988. 
and Pensions,  
New Delhi. 

: Sri A.B.Datar, I.A.
Chief Secretary to 

2. 	 S., 
y) / 
	State of Karnataka, 

Vidhana Soudha, 
BANG' 	 Bangalore-560 001. 	 .. Respondents. 

(Sri M.Vasudev Rao, Addl.Standing counsel for Central 
Government, for 14-1; Shri S.V.Narasimhan, Government 
Advocate for R-2). 

ThIs 
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This petition coming on for hearing 

this day, the HQ'PBLE VICE CHAIRMAN made the 

following: 

ORDER 

Learned Counsel for the respondents 

report that the Order dated 9-10-1987 in 

Application No.453 of 1987 made by this Tribunal 

had been complied with by them, in letter and 

spirit. Shri Nagsetti, who is the petitioner 

herein, does not rightly dispute this fact. 

In this view, these contempt proceedings are 

liable to be dropped. 

2. We, therefore, droip these contempt 

proceedings. But, in the circumstances of the 

ce, we direct the parties to bear their own 

costs. 

I c ; 

J 
a 

(K. S. RJTTASWAMY) 
VICE CHAIRMAN. 

TRUE COPY 
(P.sRINIvAsAN) 

MEMBER(A). 
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Government of India 
rninistrY of PersoflflCl, P.6. and 

o (Department of Persnnel and 
.. a. 

New Delhi 

' 2 S& 
1/4_k 

,2 	 t\  

L- 

ct 
/ • )<J 	 g o",  

(7(7Y7- 

- I am directed 10 invite a reference to your 

er No. 
on the subject above 	and 

;hat if tlfè absence of a brief history.  of the 

it is not 	feasible to take any action 
in 

'atter. To enable this Department to process 
tatter expeditiously, I shall be grateful if a 
detail of the matter having a bearing on the 

case under reference, may be furnjshod at a very 

early date. 

Yours faithfully, 

(BW 
for Under Secretary, to the., Govt of India 

• •!w 
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Pensions 
Training.) 
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No.2/1/8? 
Government of India 

Ministry of Personnel, P.C. and PensionS 
(Department of Personnel and.Traiflinq.) 

I... 	 C) 

( 
New Delhi, the  

V 	o •_ 	 - 	

2 SEi 98 

SubecU (flh 	 /) 

7 	\• 	Sir, 
I am directed o invite a reference to yóUrpPr& 

letler No. 
Y 	iQi 	dated 3d 	 on Ee subj ect above 	and to 

say that j the absence of a brie!' history of the 

o - 4 	case, it'is not 
	feasible to take any action ill 

the matter. To enable this Department to. proces,S 
the matter expeditiously, I shall be Qrateful if a 
brief detail of the matter having a bearing on he 
case under- reference, may be furnished at a very 
early date. 

Yours faithfully, 

~.~';.4h  (BugT 
for Under Secretary, to the Govt of India 
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